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[Shri Govinda Reddy.]

scope in the Resolution for (overn-
ment to accept the sam:. Since he
does not accapt ir but concedes the prin-
ciple, I do not like to press it.
Mr. Reddy smiles at me bscause he was
pulling my leg by saying that I may
yield to pressure.
this Resolution had a mixed reception
here. I would not like to pursue it
to its inzavitable fatc and I am glad so
much thought has bzen given to this
and somz criticism has come to bear
upon it. While the Planning Com-
mission says that crop planning is
necessary, I donot understand why the
Government  should not accept it.
It says on page 27 of the summary
of the Report :

“On the whole, it is best that each farm
and each village follow the crop plan which
will enable it to utilize the available physical
resources to the greatest advantage. To the
extent individual tarms join 1nto co-operatives
crop planning can be developed both as a
means of regulation and for securing increas-
ed production.”

Dr. P. S. DESHMUKH : We are
going to work on those lines.

Sart GOVINDA REDDY : There
are difficulties ir the way of the
Government. It is not my intention
to undcrestimate them., I also know
that this Resolution has its own limits,
and it is very difficult to legislate for
all parts but legjslation could be resor-
ted to only for those areas which are
irrigated under the new projects and land
is distributed. There of course the
Government could think of some sort
of plan for crops there.

Dr. P. S. DESHMUKH :
of legislation

Short
that is being do e.

SHrRI GOVINDA REDDY : I
am glad the hon. Minister reassures
me about it. So in view of the assurance
he has given about this that he would
pursue wherever possible such measures
I seek the leave of the House to
withdraw my Resolution.

The Resolution was,

by leave of
the House, withdrawn

I note ;

But as he knows, ;
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RESOLUTION RE ABSORP
TION OF MEMBERS OF L. N. A.
INTO INDIAN ARMY

Mr. DEPUTY CHAIRMAN :We
will take up the next Resolution. Mr.
Dwivedy.

Surt S. N, DWIVEDY
Sir, I move :

(Orissa) :

That this Council is of opinion that the
Members of the Indian National Army
should be immediately absorbed into the
Indian Army.

While moving this I would expect
Members  opposite to accept this
Resolution because it is not a party
question, it is a national question.
The history of the Indian National
Army is a glorious chapter of the Indian
struggle tor freedom. India  and
Pakistan owe their present  glory,
freedom, prestige to Netaji and these
brave fighters  of freedom. The
Indian National Army by jts activities
outside the country exploded the myth
of the Britishers that Indians were
not capable or not fit enough to govern
their own country. Sir, in view of
these facts, it is really an irony of fate
that these men, these fighters for
freedom should, when the country
became actually free, be so neglected
and no proper attention, should have
been paid to them.

AN Hon. MEMBER : They did
not fight non-viclently.
Surt S. N. DWIVEDY: 1Itis

true they did nct fight non-violently,
for as is known to everybody, these
I. N. A. men—this Indian National
Army was formed in November 1942,
to give armed help to our struggle for
freedom. We passed a Resolution
“Quit India” in  August 1942 and
our call reached outside the borders
of this country and Indians who were
outside rallied behind our great leader
Netaji; and I would even say that had
that Army not been formed, perhaps
we would mnot have got this freedon:
which we are enjoying today. It was
in the fitness of things, therefore,
that when the war ended, or when
the time came for it, nationalist India
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owned these brave fighters for freedom. |
Sir, the whole of nationalist
. India did stand behind these brave
soldicrs. Sardar Patel, if I remember
aright, in November 1945 said in
Bombay that this I. N. A. would form
the nucleus of the future Indian Army.
Not only that, Sir. I would refer to
the Resclution passed by the All-
India Congress Committee in Sep-
tember 1945. By referring to that
Resolution, I want to show that that
Resolution was passed by the Congress
which was the representative voice
of the Irdian people, because the
Congress at that time was not a party
caucus as it is today. The Congress
was not at that time representing a
minority of the population in thé
country. The Congress then was our
national parliament, So, this Resolu-
tion which was passed at the Congress
echoed the voice of the te@ming millions
and the entire population of India. It
was said regarding this Indian
National Army that * they can be of
the greatest service in the heavy work
of building up the new free India.”
These sentiments were expressed then.
But what happened ? When you got
this freedom, when you got power
what happened to these people ?
How have you utilised them in * build-
ing up this new and free India ”—in
the language of our Pritue Ministcr ?
Sir, often we find that great promises
are made, hopes are given but they are
conveniently forgotten when we ask
for the implementation of those promises
and assurances. I do not know why
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this simple  problem was not
sclved at the moment we had the
power to do it. I do not know, Sir,
what pressure was brought on this
Government or on the Prime Mirister
not to take these brave soldicrs— about
15,000 of them—into the fold of the
Indian Army. I do not know how far
this is correct that the last British Masters
in this country saw to it that these
soldiers who left the British and fought
the British are not given a fair deal
and are not admitted into the Indian
_Army. Otherwise, I do not under-
stand how people who were once in
the I. N. A. and then betrayed and
surrendered to the British are today

.~
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enjoying full privileges, while these
brave soldiers are kept out. °

Suri  C. G. K. REDDY (Mysore) :

Shame.

SHrRI S. N. DWIVEDY :
it was not possible for the Interim
Government  to do  anything, what
prevented Pandit Jawaharlal Nehru
or the Indian Government, the sc-called
peoples’ Government, from honouring
our national promise, to take these
people into the told of the Indian Army,
after August 1947 ?  Sir, I am told only
about a thousand of them bave been
taken into the Indian Army with most
humiliaing  conditions. Not oniy
that, they have not becn given the
facilities which are generally given to
the prisoners of war. Thcy have not
been given any allowance or arrears
of pay trom 1942 ull 1945 when they
were released.  Is it the policy or does
Pandit Jawaharlal Nehru, the Prime
Minister of India, want to say that
these 1. N. A. persons were not Prisoners
of War ? Sir, 1 would have understood
if it had been said that we were not
able to accommodate all those. While
I am pleading their cause, I do not
mean that everybody, each one of them,
should have been admitted, but those
who are fit enough, who are willing to

Sir, if

come back, those who are not un-
desirable, should have been taken
back, but, if it was not possible to

take them back into the Army, were
there not opportunities enough in this
country to take them, cther in the
Police or in the Territorial Army or
in the Home Guards or in so many
other Departments or so many func-
tions that we have created in this
country ? Why was that not donc ?
I fail really to understand why this
very question was neglected. And for
what purpose ? Why, Sir, has it
been necessary, after so many years,
toraise this question in this Parliament ?

Sir, I am told that some persons,
belonging to the I. N. A., are being
taken in some service, here and there,
—a few of them. But, their rceivices,
the services which they put up before
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age not being accounted. They are to
begin de novo that means that all the
privileges that they would have got
ordinarily, they will not get now.

Sir, the political prisoners, as you
know, in our country—in some States
—are getting lands, are getting month-
ly allowances; but, what happened
7D these brave fighters ?

Surr C. G. K. REDDY :
are traitors according to them.

They

SHrRi S. N. DWIVEDY : As my
hon. friend points out just now, they
wanted—as they are doing today—to
maintain the continuity of the policy
of the Britishers who maintained that
these were traitors. Sir, wo are giving
so many facilities to the political prison-
ers. But what about the I. N. A. ?
We have given no lands. Have we
given any rehabilitation grants ? Have
we given them any money to start
industries ? Do we give them any
other assistance so that they may be
able to remain here and have their full
life in this free India ? Nothing of
the kind. I am told that even doctors
with very good records, who did
valuable work at a very critical moment,
have been neglected in this country
where we always need medical advice
and - efficient men. Therefore, I
feel that this Government is really
pursuing a policy whicd is quite
opposed to the national sentiment and
aspirations of the country, Therefore
I have brought this Resolution before
Parliament. This should not be treated
as a party question and should not be
rejected merely by the brute majority
that the Congress Party have in this
House.

. SRt ,GOVINDA REDDY (My-
sore) : Where is the  brute” ?
There is no * brute ** here,

SHrt  S. N. DWIVEDY
they act like brutes.

Bu

‘| can still remember,

Their

.

Surt C. G. K. REDDY :
behaviour is brutal. ,
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SHrr S. N. DWIVEDY : I most
humbly and earnestly appeal to the
Government to do something now.
If you had neglected them, it does not.
matter; but better late than never.

Mr. DEPUTY CHAIRMAN :
Resolution moved :

This Council is of opinion that the mem-
bers of the Indian National Army should be
imfdiately absorb:d into the Indian Army.

A
The Resolution is now open for
discussion.:
(The Prime Minister and Minister for
External Affairs rose.)

Ser1 C. G. K. REDDY - Sir, may
I say something before the Prime
Minister speaks, because I should like
him to reply to me also ?

Mr. DEPUTY CHAIRMAN : Yes

Sur1 C. G. K. REDDY : Sir,
whatever I have to say on this subject
is more or less subjective, because I
was myself in this movement and
therefore if my emotion carries me
away, I beg pardon of this Council.

SHrRI GOVINDA REDDY : Please
do not allow yourself to be carried
away. )

SHr1 C. G. K. REDDY: It is
very easy for the hon. Members to
see that their emotion does not affect
them, because they have left their
emotion, they have left their finer
feelings, they have left their gratitude
they haveleft every thing that we
should have valued behind them in
their progress towards power and pelf
and prestige. 1 hope the  hon.
Members will not raise that question
again.

Sir, I should like to start my story—
if I may callit, notmy story, but the
story of this glorious movement—
some time on the gth of September
1943. It was very much later,
very much after the movement was
started. Sir, it was the Pfenipatentiary
in Madras. Four young men who
were my comrades, whose shouts I
whose shouts I
were hanged by the
the country.

can still hear,
neck  shouting for
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These are memories which make it

worth while for people like me to live.

There are many millions who laid

down their lives for our country.

There are those who have been mained

not only physically but otherwise.

And what have we done for the last seven
or eight years and more ? Whenever
this question comes up, it is treated with
the utmost indifference. It is a standing
shame to us as a nation. We try to de
dodge it. I have tried to raise this ques-

tion several times, but nothing has happ-

ened.

The hon. Prime Minister will not
remember it : it was in 1945, on his
birthday—November 14th—when I
came to visit him, immediately after
my release. I did not even
spend a day at home. I came to
give the greetings of my comrades on
his birthday—the greetings of those
who had laid down their lives; I
also came to give him the assurance
of my comrades who werestill in jail
at that time that their lives and their
all were not only dedicated for the
I. N. A. movement but for the country
as well. He will also remember, but
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he won’t, because I am such an in-
significant individual who has not tried
to pester him for things that I wanted
for myself.  Again he will remember
that asa contribution of my colleagues
in the navy and the merchant navy—
those days, Sir, it was very difficult
for them to contribute anything, but
they gave 50 or 100 and 150, like that—
I gave immediately after and into his
hands, I gave the contribution of my
colleagues, the first instalment of
Rs. 500 in two days. I gave again
the rest of it, about Rs. 4000 and odd,
to the I. N. A. Relief Committee and I
wrote letter after letter. I went and
saw them. I asked and pleaded for

those who died and who had left their
wives and children and who had nothing
to live on, for scme help.  Nothing
came. I wrote a letter to the Prime
Minister, the Leader of the Nation
then, the de facto, although our
Gandhiji was still alive. No reply
came. I went to see him again when
he came to Bombay in June 1946,
to plead again for those with whom I
was intimately associated, although

[y
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there were thousands outside who did
not get any help. The door was
banged on my face because there was
another who had a more glorious thing
to do for him, who was having an hour
and a half discussion with him, and
a person who was floating organisation
after organisation and for whom he
actively helped in collecting all the
funds that he could get from Bombay
and who went away to England
to organise an Overseas Congress or
something, over which we have heard
nothing since,

I am going to tell this House and the
country, Sir, in what manner our people
have been betrayed, in what manner
our patriots have been maimed and
forgotten.  Sir, patriots have been
tortured ; they have been killed and
all sorts of indignities have been put
on them in the course of history by
foreign oppressors.  Sir, never in
the history of the world have we come
across an instance where the patriots of
the country have been suppressed by
their own Government, (Some hon.
Members : Shame ! shame 1)
by the Government of the people of
their own country ?  Sir, what is it
that these people have done » Have
they committed any crime by organis-
ing themselves for the sake of the
country ? We have people

T PRIME MINISTER anp

MINISTER ror  EXTERNAL
AFFAIRS  (SHrI JAWAHARLAL
NEHRU) : May I know, Sir, what

this has to do with this Resolution. I
should like the Resolution to be read.
The hon. Member can tell me what this
has got to do with this Resolution.

Surli C. G. K. REDDY : I will
read the Resolution, Sir. The hon.
Prime Minister probably is cut to the
quick over the sad story.

Surr JAWAHARLAL NEHRU:
I am only distressed by these tears
and weepings.

Surt C. G. K. REDDY: I am
sorry. Probably I am woman-like
and I may not be so courageous as the
hon. Prime Minister is, but naturally

| T am carried away by emotions.
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SHRI JAWAHARLAL NEHRU :
Must have some relation to truth !

SHRI C. G. K. REDDY : I shall
be courageous.

SHrr JAWAHARLAL NEHRU :
I do submit that there should be some
relation to truth. These are fantastic
tales. ’

Surr C. G. K. REDDY: Am I
to understand that what I have stated
are all lies ? )

Surl ‘JAWAHARLAL NEHRU :
Most of what the hon. Member has
stated 1s totally incorrect.

Sur1 C. G. K. REDDY :
stand by my statements. But I am
accused of telling lies. I have said
what I know to be is God’s truth.

MRr. DEPUTY CHAIRMAN :
Reddy, please be relevant to
Resolution.

Sir, I

Mr.
the

Sur1 C*G. K. REDDY : I would
request him not to lose his temper.
Sir, the Resolution is that they should
be taken back in the army. They
have not been taken oack. Why ?
If they have been guilty of indiscipline,
if they have raised their arms against
their country, if they have been trai-
tors, if thry bave been spies and acted
in collusion with any foreign country,
these are causes on which the members
of the Armed Forces deserve not only
to be discharged but to be shot.
But in this case, they put their country
first before themselves. Why were
they discharged ? Is it because
they were guilty of the vilest thing
that can happen in the world ? I
know the decision was not made by the
British. More than that, I kncw
the decision was madc by our own
Army H-Q.

Naturally, Sir, there are always
vested interests in every department
in every branch of thc Government.>
If most of the I .N. A. personnel and
officers were reinstated, naturally many
of them would have lost their present
ranks. Thewr decision would have
been influenced by their own interests,

| CUUNUILL |
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but is it fair and just that whose who
had any vested interest should have a
voice in the decision ?

I want to know why they were not
taken back. In the last session I
asked a question and the hon. the
Leader of the House who is alsc the
Defence Minister said tbat the matter
was so old that nothing could be done
about it.  The decision was taken by
the previous Government and nothing
could be done about it.  Has anyone
ever come out with reason why they
have not been taken back ? My hon.
friend who moved the Resolution
said and I too know that many of them
have asked, “If you cannot reinstate
us, at least give us some help”. You
have distributed the largesse that you
are capable of, by five acres, 10 acres
and 100 acres to hundreds of persons
in the name of patriotism. Could
we not give them that at least ?  Could
we not see, if for some administrative
reasons they could nct be taken back
into the Army, that they are absorbed
in the Police or in other services ?

Mr. DEPUTY CHAIRMAN : Mr,
Reddy, the wording of the Resolution
is “should be immediately absorbed
into the India Army”.

Sur1 C. G. K. REDDY :
suggest the alternatives also.

I must

MrR. DEPUTY CHAIRMAN :
There is no question of any alternative.

Sur1 C. G. K. REDDY : Sir, I
ask in the name of the country, in the
name of the people, that these ratriots
be taken back into the Army, and if
they are not taken back, I want to
know wby they are not to be taken
back and why this shameful decisicn
was taken. Thank you, Sir.

SHR1 JAWAHARLAL NEHRU :
Sir, it is rat\hjtr di!@c;;!t for me to ven-
ture to reply*to whi as been in the
nature cf an exhibition in this House.
I do not know if normally  speeches
are delivered in this way in this House,

which have neither logic nor relevancy,
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excert a lot of shouting and a lot of
strong language. The hon. Member
who  spoke last started by gently
insinuating that those sitting on this
side of the House are out for pelf and
power and varjous other things.

Surr C. G. K. REDDY :
provoked into that.

I was

SRt JAWAHARLAL NEHRU :
The hon. Member says that he was
provoked into that, but nevertheless
it was, if I may say so, a suitable
beginning to the speech he made.
It appears that most of what he has
said he was provoked into saying without
thinking much about it.  Now, the
hon. Member bas given us tales of
woes, sorrow and suffering and what
happened some years ago when he
came and asked for an interview and
I was busy with somebody else and 1
could not see him. In the year 1945
I was not myself in Government. I
was in prisor and I came out of the
prison in June 1945. Maybe three
months later he might have seen me—
where, I do not know. I may have
met him once, I cannot say, but how
all that is relevant I do not know.
T would like tc remind the hon.
Member, if he does not know it—
pecause he indulged in certain rersonal
equations—that the question of the
I, N. A. was first raised by me in this
country. I am pot taking any credit
for it. It so happened that I raised it.
There was a great deal of feeling in the
country. Later, many thirgs  hap-
pened. First of all there was a
question of some trials in which many
eminent persons, more especially the
late Shri Bhulabhai Desai, took a very
prominent part. There was a question
of the trial of the I. N. A. prisoners
and others in which, I venture to say,
a great effort was put in by many
eminent leaders, my collcagues and
others, and many cof thecse who sit
on this side, and who, according to the
hon. Member are out for pelf and
power, and it was largely due to their
efforts that whatever happened bap-
pened. Later the trials were over.
The question came before us ar a later
stage when we had what is called the
P rovisioral Government. It came not
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m a specific . way but rather it
simply came in bits because those were
difficult days and nobody knew how leng
that Government itself would last.
Hon. Members here might remember

| that that Government was hardly a

Government. It was a continous
conflict within the Government bet-
ween  different groups which subse-
quently led to the partition of India.
It was quite impossible to deal with any
matter because of that conflict and on
several occasions, in those days, it
was doubted if the Government would
last for,a few days or not. Many
a time fmyself offered my resignaticn
from that Government but something
happcned and then came after a few
months a certain decision which led
ultimately to partition and so on and
so forth. They were difficult days.
Throughout those days many of us
were in intimate touch with this ques-
tion. We formed into Committees.
I say this because thc hon. Member
laid great stress on the fact that apart
from the question of their being taken
back into the army, nothing was done,
that they were treated as traitors and
the like. I can only say that he speaks
from complet= ignorance of the subject.

SurI C. G. K. REDDY : I know
a lot more than the hon. Prime Minis-
ter does.

SHrl JAWAHARLAL NEHRU :
Then it is all the greater pity that he
does not utilise that knowlcdge to
better advantage because I do venture
to say that in the history of India—he
talks about the world—this kind of thing
never happened. I have never seen
an cxhibition of such amazing hysteria
and wrong statement as the hon.
Member makcs.  He talks about the
history of the world.  Surely, surely
there should be some balance in what
one says. There should be some res-
traint, some truth in what one says.

Surt C. G. K. REDDY : Is he
accusing me of telling lics ? 1 want
him to tell me where he is accusing
nme of teiling lies.  Sir, he cannot
get away with a statcment like that,
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Surr JAWAHARLAI. NEHRU :
I de submut that theic sheuld be a cer-
tain restraint of language, of manner,
and when one begins to talk about the
history of the world in this connection,
the person who talks in that way
is talking, if I may say so, without
any relation to any fact about the
history of the world—the history of
the world in regard to a particular
incident in a particular country at a
particular  moment. Now I
venture to say that herein this
country of India, for the last two
generations or so, we have carrigd on—
not we only, I am talking cf the country—
a struggle for the freedom of India.
Many have died in that. Many have
been shattered completely. Hun-
dreds and thousands still today are
suffering from that. We have tried
to help here and there ; but there

they are. We never promised them
anything, because we knew we could
not. But I say no group of persons

who have served India have been
helped to the extent that the personnel
of the I. N. A, in India have been.
No other group in India who has taken
part in the struggle for freedom has
received that much consideration,
that much assistance, that much of help
as the I. N. A, personnel who came
back to India. I am not saying that
in any spirit of comparison. I merely
say that when the charge is made that
they have been treated as traitors, that
they have been forgotten and all that,
itamazes me. When I compare what
the country did, what the Congress
did—and the Congress did more than
anybody else in this country for them—
and what others did, and what the
Government did too, and to be told
thus that they have been treated in this
way amazes me. When I heard the
hon. Member who moved this Resolu-
tion, I had a sensation as if the hon.
Member was asleep for the last five
or six years, and somebody had
awakened him up. He did not seem
to be aware of all that had happened
these five or six years, because, during
these five or six years, there had been
two or three things.  One is of course,
that the Government had considered
this matter—not once but two or three

times. And if the hon., Member
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thinks that we were compelled to take
a decision by the British Government
of the day, he is very much mistaken
because the ultimate decision that we
took, when we took it, the British
Government was not here—1I leave out
doing anything—they were just not
here to do anything. It is possible,
if the British Government were here in
the early days when the matter did
come up, the British Government, or
such elements of the British Govern-
ment as were here, might have exercised
some pressure, possibly. But simply
they were not here, and so the question
does not arise. We considered this
matter repeatedly with the greatest
care, consulting all manner of folk,
and ultimately came to some decisions
which were announced on many occa-
sions and which I presume are known
to the hon. Member too. I canread
them out, because the decisions we
have taken did not convey anything of
the kind that the hon. Member gave

aboutthem. I shall come back to this

-—about the Government decisions.

So far as the non-governmental atti-
tude is concerned in this matter,
there was continuously—in spite of the
fact that we were going through a time
of great stress, strain, trial and
difficulty as the House knows, after
1947—the change in 1947, the parti-
tion and all the troubles that occurred
and all that—there was continuously
the attempt throughout to help the
I.N. A. personnel in every way,
in those particular ways more especially,
which the hon. Member referred to
as alternatives. In fact—1I regret
I have not got the figures—in fact
large numbers of the I.N. A. have
been absorbed in the home guards,
the police forces ; some of them are
high officers in the police, the highest
officers in some provinces. And a
number of times I myself tock this
matter up by letter with the Chief
Ministers of Provinces, by conferences,
by personal talks, by personal
references, and received reports
from them as to what they were doing,
and with the Central Government too.
As I have said, I do not have the
figures at the moment ; but I say
every possible effort was made, and
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these efforts succeeded in a large
measure too. Apart from that, the
old I.N.A. Enquiry Committee, the
Relief Committee, subsisted. Tt is
true it did not function very adequ-
ately because of numerous other
matters ; but it subsisted, and through-
out this period, it has given help,
financial help or help in employ-
ment. There is stil an office in
Delhi  which tries to do its best.
Hardly a week goes by when, as
Chairman of that Committee, I do not
get requests for help to people, and
help is given to those who want it.

Another factor has to be remembered
when this Resolution is taken into consi-
deration. Afterthe partition of India
1 fairly large proportion of the I.N.A.
sersonnel went to Pakistan. Not
mly were they in Pakistan, but ¥
‘egret to say, they took arms against
[ndia in Kashmir. Some of the
airly well-known officers of the Indian
National Army were some of the
nore important leaders of the raid on
Lashmir. So, we leave them out,
waturally. The hon. Member pre-
umably does not expect us to bring
hem into the Indian Army,—the
Mficers and the men in Pakistan ;
ot only those who are in Pakistan
ut who actually fought against India,
gainst the Indian troops. So far as
he others are concerned, there were a
eries of decisions here.  Ultimately,
here was not—we put aside what the
iritish Government had done—
hat is before we came into the scene,
7e put that aside completely—the hon,
ember might have been per-
fectly right if he were describing
what the British Government did—
any kind of stigma attached to
them, and opened out all these
avenues of service including service
in the Army to them. We could
not take them en bloc into the Army
for avariety of reasons comnected
with the Army,—not connected
with politics, not connected with any
stigma on them, but connected with
the Army itself,—because, after a large
gap of period, all kinds of diffi-
culties arose. The Army is a delicate
instrument, The Army at that
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time was actually being reduced
because it wasa War Army. It
was being reduced in numbers
and demobilisation wasgoing on
on the one hand. Apart from
that, persons who had been out of
the picture for 6 or 7 or 8 years and.
who, normally, would have been
out of the Army by that period, persons
who had lost touch with the growth
of the Army and many things—it is.
not easy to fit them in without up-
setting the set-up of the Army.  So,
the door was completely open to them.
but, they were to be considered as
individuals, not as a group. We
gave those—I do not know whag
privileges, I had better read out—
large gratuities which are given to.
people when they leave the Army,
pensions, etc., etc., I cannot say
exactly but, apart from pensions, etc.,
I believe a sum of Rs. 30 lakhs was pro-
vided for under the Army Estimates
for this purpose, because technically
there . was some difficulty under the
Army Regulations.  So, we got over
that technical difficulty and provided
this sum, apart from sums that were
given to them under the Rules;

VIR SOV S

Apart from giving these,—pension,,
gratuities and the rest—we left the
door open for them to come into the
Army—in some cases to the Army
undoubtgdly, some officers and some
others,—hot very many. As far as [
remember, I do not know, because,
as I said, there was the question of the
age of the average soldier, and, also
he was out of touch and to take him at
this stage was not proper and so we
paid him all kinds of pensions.  There
was no bar and, as I said, Sir, a
very large number of them were taken
in the Home Guards, in the Police
Services, in the Armed Constabulary
and, some of them are occupying very
responsible positions today ; “some are
in the Diplomatic Service also and some
are in other Services and, very very
far from doing anything that might be
considered to have flown from a
stigma, they have been looked upon
with  honour and respect. We
have tried to encourage and help them H
it may be that our help has not been as
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adequate as pecple would like it to be;
it-may be a little less, but, taking
everything into consideration, I do
submit, Sir, that we have tried to do
more, and succeeded in that, for the
I.N.A. personnel than we have done to
any other group or to the vast army
of' political sufferers in the country
whose ‘families had been shattered
during the last 30 or 40 years. -So
that, it does pain and distress me to be
accused of treating these people in this
way, as though they were traitors and
not respected patriots, as though we¢
had- riot tried to help them in every
way. This matter has come up re-
peatedly. This matter is treated as
closed. Apart from everything else,
whatever help might conceivably have
been given, this lapse of time
makes it  extremely difficult to
take the people back into the army
after ten years. How are they to be
taken back, and where ? "They
did not fit in anywhere as soldiers.
We would have to give them special
training of all kKinds. It simply would
not work. I am referring to the Reso-
lution as worded. It cannot to done.
With the best will in the world, it
cannot be done. There were. those

difficuities. Now, apart from undoing
what  the British Government had
attempted to do—the stigma, etc., by

classifying them into groups*and so
on—I will just read out what all has
becn done, T am talking about the last
six years. The stigma attached to
the ex-I.N.A. personnel was removed
and the individuals were made eligible
for re-employment in the Indian army
if they were otherwise suitable. Those
who were re-enrolled were treated as
ex-soldiers of the Indian army to all
intenfs and purposes. In the case of
officers who held commrissions in the
Indian army prior to their joining
the I. N, A. the normal rules were
relaxed. The officers too were eli-
gible to get de novo permanent or short
service commissions. Those officers
_ who held permanent commissions in the
Indian army were not required to
appear before the Services Selection
Board. A liaison officer was appointed
in the Ministy of Defence to

Absorption of Membérs of [ COUNCILY - I N.A. into Indian Avm

1900

assist the ex-INLA. personnel in find-
ing employment for the pe_rsonnel under
the Government of India and State
Governments.  Individuals who had
been previously dismissed or discharge
ed were granted (1) amounts
standing to their credit including
deferred pay on the date of their cap-
ture by the enemy where not already
paid ; (2) amount equal to three
months® pay and allowances including
deferred pay of the substantive or war
substantive rank held at the time of the
discharge or retirement ; (3) service
pension including muster pension and
gratuity under normal rules; (4)
war gratuity and contractual gratuty
under the existing tules. And in
addition to all these, lump sum grants
were made to those who were disabled
or were dependants of those who died
while serving with the LN.A.  On top
of that, a sum of Rs. 30 lgkhs
was set apart for these CONCESSIONS,
and the actual expenditure on this
account was Rs. 31 lakhs,

£

Sir, this is what was done from the
Defence Ministry side. ~ You will
see that everything possible was done
excepting taking them back en masse
into the Indian army, which at that
time, for a large variety of reasons
was found very difficult, and, I submit,
correctly found to be difficult. It was
not a question of their patriotism being
challenged. It was a question of get-
ting people into the army who were
particularly suited for the army at that
time. You carnot play about with
the army. And normally the door
was open. And what was done 1 have
mentioned. A great deal was done,
and to some extent it was done
with the co-operation and help of the
I.N.A. officers and men themselve§._
In fact there was a committee of their
own people who used to advise us and
even now it is going on, and even now
I am in charge of a fund to give relief
to ex-L.NLA. officers anhd men aar;::,l
hardly a day passes by when some C
does fmt co¥n§ up recommended by the
I.N.A. officers themselves to me, and
I deal with the matter, and normally
relief is given.
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I really do not know what more could
have been done or can be done now.
In any event I would point out to this
House that the Resolution as framed
has no relevance to facts and it is not

related to facts. It just cannot be
accepted.

SHr1 C. G. K. REDDY: May I
just ask the Prime Minister for a little
assurance, if he can give it even at this
late stage ?  He said something about
rewarding them in other ways. Is it
possible, since he has not given us
reasons as to how he came to this
decision—I shall bow to him:
probably he has other reasons for not
giving the reasons...... N

SHrRl JAWAHARLAL NEHRU :
Which reasons ?

Surt C. G. K. REDDY :
not taking them back into the army.

SHRI JAWAHARLAL NEHRU:
I thought I gave the reasons—that
it is very difficult to take them back into
the army many years later.

For

P

SHrI C. G. K. REDDY : I am not
pressing ,f,f)é the reasons. I was only
asking if aty time before any weightage
was given to LLN.A. peorle as such.
There may be people who got employ-
ment because of other qualifications.
I want to know whether I.N.A. por-
sonnel as such were given weightage
for recruitment in services other than,
the army. Was it done as a rule—
not to special people, but as a rule to
the whole 14,000 people ?  Were
any instructions given to the Provincial
Governments or Chief Ministers to
give weightage, and, if so, with what
effect ?

Suri JAWAHARLAL NEHRU :
I thought I dealt with that. We
tried to give every weightage. That

is to say, instructions were given to
give weightage, and actually, to my
knowledge, weightage was sometimes
given. Speaking from memory, I
think apart from the Central office
here, we had an office in Lucknow,
and an office in Bombay, which
specially dealt with the matter,
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which kept themselves in constant
touch wijth the State Governments
and pressed on their claims with the
State Governments. And the State
Governments, 1 know, were favourably
inclined and wanted to doit; and in
fact my answer to the hon. Member’s
question is that weightage was given-
When the hon. Member referred to
the figure of 15,000, I would like-to
know whether it includes the number
who went to Pakistan. .

Surt C. G. K. REDDY : It is very
difficult to divide them.

Suri JAWAHARLAL NEHRU:
That figure is reduced. About one-
third or more—if 15,000 is the right
figure—I take his figure.... -~ ° °

Surt C. G. K. REDDY : Please
do not take my figure.  As the Primé
Minister himsclf said, he has got a
lot more information than I have.

o Top

Surr JAWAHARLAL NEHRU :
About one-third roughly went to
Pakistan and remained there. Let
us say, two-thirds are here : let us
say, 10,000. A very large number of
those got service in the police, in the
home guards and other services,
Really the numher therefore is re-
duced. I have no doubt at all that
even now there are people who are in
difficulties. I know personally be-
cause cases come to me day after day.
They are in difficulties, and we are try-
ing to help them. I do not mean to
say that we help everybody generously,
but we do try to do so, and I think
the problem has been solved, not one
hundred per cent., byt to a very large
extent we did meelthe difficulties
that had arisen.

Drs P, C. MITRA (Bihar) '

sft dYo #to frar (fagre) @ sftwmy it
S g 9 4, T U ATE A TF
CIE

ofg> o G §, gk A A
g & ST SR A’ gé{[@ﬁﬂé_u
7dY ged TR Ao TWo To -ATHI FF
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:[Dr. P. C. Mitra.]

g1 & S Fw & feors 1w FR
¥ for S & g9 W F W«
UG F 7 w179 &1 W GFr o9 6R
W AR T ¥ I oA ¥ AW |
W @ Y I7 Gri 7 799 & fawrw
qu fFar 1 w9 dg BN ANE 9
qw o Fqg FTIE QA fe
T afer SARr g @@ &0 Qg
& v | e fafew  waRE @Y At
IT Sl F wEr & owew redr o
TR I T A FU9 TgHE @
IGR TW A AV A FFAEY @Y A
afer iR Wt S g a@ W AR
qgams 1 A I @i A afgy e
foar frr sa% @i O fear  foeeer
qg NS Fo 3T R 8§ |

ot § ¥ uFd fagrd wifemm
AR & ferd wwi ANE )
A SR qifveT X OIS ™ ST
W a7t v oiffmae @R F faram
% P Wi o @ fasama fen
7w dfem m A fRaw Qar
R A wER T oaa
Ry fof Mmoo «
€ ¥ ST W@ AE AT U
W @ E WY g T am

[ For English translation,
Appendix 111, Annexure No. 6g. ]

see

Mz DEPUTY CHAIRMAN :
Yes, the Deputy Minister for Defence.

Tueg DEPUTY MINISTER ror
DEFENCE (SARDAR S. S. MAJITHIA) :
Sir, after what the hon. Prime Minuster
has said, I do not think there is any
thing further left for me to answer.
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SHrRt  ONKAR NATH (Delhi) :

ot Aiwre A (feeoy) @ SR
Wy, & wwwar g fwoguma Wl S
¥ @@ ¥ A9 gW SEd & aA
TR 79 Fed A e A G Q@
W E | WK g R TEE A
AR gge @t A Ayl W AS O
e w4 ¢ e @ q TeaheHt
Rard, I RNEFA >R A
HITH GAT TS A FLAT AT § |

77 3@ gre" (House) & ¥
7g @R g@ gar & fF gl 3
Terqfeay, Wit fr gk AT 8w
¥ 3 ofwg § ot woI@ aRg W
4 FEr M wEAY & 1 gl X A
g & qA gT 1T HY HG AT
waaT £ 1 A 9T W a<g ¥ ¥
(sentiment) # &g A #r o ATAT
T AN FFRA N F e AW
qE & AT @I @ ARy 4 AN
W A g J g qomerfoig WO
aTE F JLAT  § qg ST AT gy
Mg Ay Teraftag v S ar
gra ogw e @ faiEl & oerser
T ¥ fards (revise) @ &
e st Sfag am gt § ag A}
T fora aEd gl W AR [ g
A6 § FF AN wEw H W
Togafag & foq  avar ady ¥ € o
TR qA0T AAT 7 7 39 aX § A6
% qd O qE A Faer & § |
q wwmar g fF SR A O aw
&t S fogF a7 A9 GG D
TR AT FFATE | gAR X AR A
For & gwrRr 3ar smeme @ T §
T @& AEfes  madae (Demo-
cratic Government) ¥ g g
43\g®  ( patriots ) & AW



1905
"(suppress) fwmt W W@ &1 #
 Af g fr o avEm & aw
WA K Y AW FE AT §
fF agi @ frgar wwlw fean man
&1 7T a7 arfo U0 To AT F AX
i5g © §fF vamr vty fam mn
g1 9 gad avm oF e a9
Froft &t frars & awarg forad g
qg ¥ faeww wod aifaw &1 awar
g1 aw g aﬁwﬁ'mraaﬂt
o e A wE § T A oA
walme w3y 2 0 & en & A AR
aﬁﬂ'%mmﬁo THo To TS AT
WA A FWAIX G, qwmE
ol AR A osew W o |
w1 A R o g W ww
%53 & f5 ag aewre amdo o Qo ATHL
g1 autg FT W § % qg “amew
9" ( God’s Truth ) &! =¥
Twar g B 97w 1w & @md
mw;‘rqmaﬁmmt@im
?ft‘f(gl .

W -
N

qqdr A ot SRR Gawrd ag 4
gfF @t <w (pledge) w== faww
Ffd ™ d 3w THRA WA
fF/t ) W SR 3@ AR 7 o ot
frare gw &Rt & ama qw A A
fr g9 S A A3 T AR FY
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ow i IR g ot wY fr ag
gt gad  wwdAfer A & R
fl A mAr owr adfR T
& adi wrrar fx ag frw Rt § AR
frr A zmaw A A oo
WElagag e NArar s §
Ao Qo o A1 & HY Ay fvur otr
T E WA ag 58 a<g #1 78 A frere
g 4l FW@ T ) wg TIw AR €W
M Fqg feier o @ &
fr a7 o S & IR wEOd AN
e A0 FL ) AT ARG AT AT Y
TR § AT g oFy e -
A At aRgR Wi A ft
foid 3@ X oft somdr & Wk
¥ fgemr forr wnT 3R 37 @ A
ow At fawre &ﬂ#’hﬂﬁ:ﬁmwmﬁ
# i @ g : ‘

Simi S. N. DWIVEDY :
it e QRe @AY . W@ W
RTT{ i t »?“{F R

i T
Strt ONKAR NATH:

ot e At : g AT IF §
fr g9 oA iR & 7 § W
sar f5 oafr  gw gaw WAy of A
et & 5 atdo @Fe Qo ST AT A
T a@ a IAF § o § s sy
grawey ez # wf ) frely avfo o

fFft S M aeT ) mET A ATgn ¢ Uo Al A e AY wi-d ey AT

fr w9 #wrio@oqwmﬁ%m
wadl A T wr W Rl e
g2 AT art fr foraar gy 2 qdnn
I wRE FT AN IqF 97
s gk oy frard ag Ao frawly
Y & 9} e ag wam T+ &7 e R
grazr  drer g AR I fre g
R T W feeps o A\ g

frdt Ffodar wf ) ey
¥ 1% NI WA Ay A I
X Frit 7 st R - € s A
JEAT & AMT  SAFT SIRT FHTRAT L &Y
7w ol oF qem qgRNr & e
gy awdde R} C L
wodt & fou @ a-fanfyd) &
fou feft AR N oo gl ?
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Y ST & AqE F IR W ¥ w4
M ARfEgt Tz am Ay Ay &
fod gz T F Fear 1 &e W
A g7 T T qHET wEy T
TF GET WO W W@ E 1S Ay foedr 7
gy oefri AR & S &F o &
gt g =T oot e A
G ANE BT F@ET AT AR IS qiT
Zgw ) U§ smoAr wgE & faes
g FT TG, Y AR Y Ag g
g TFC AT [T FT AES gu oA
St 3 A1 e & fov @ fa@ ok
AT Y A TE-ATR THAGL AR |
T BW IR T AEl FE uHQ
g fm e fooifedl 7 demew §
HAST FETAFT A WIAHT AT JRATRGL
< WMF FEE § THT T R A
¥aw agged? i ¥ fa wmw
Al & wamg fem ot w0 ¥ agee
w5 & 1 I ug waed § fefrdo
THo To T A &7 3 &1 Ty &
wrr fom ST g@d S A fed gw
CAIE D aﬁtan:fr TERT | A I AN
N et 7 frod v gt ¥ sﬁt%sr-
aTFqu‘mma;mFﬁmwgg g
+ Sgr1 C. G-K. REDDY : I was
also in your orgamsatlon .
SHrI- ONKAR NATH
CsltalE AN A AAEFE R 0

fr go ¥ Waga WOREW . wF |
) ‘g fF . & ¥go waddz ( Central

Y & Ry sl AT @R A OE}
T A HHER ST 99§ =g
g2 gus & 1% B0 W FoIW Ay
N s ®OFW T @E
oz T g2 frew FY wiEd 98rd
o - Ay T e Age 7 agT ¥ oW
iy f R W oA ¥
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for sz aga frar @) we dw g
Higo G0 Yo Tl A Wi aex  wgw Fpur
7T graqE gEw fF w7
st & fog o @A 9T, aEeR
zox fr wmg A 37 ol & foq A
HRTTAT 97 1T ITRT gL ATE F TRRIAT HY
we, fp amman g g fr T maAAT
Ffemd ST AR A g S ag s
FIFM A1 g qg ¥ vy WA €
O ToT A wrew e fre [
1 ug TR AR g § froag
FFT qER WoAfew &fEi v Qv
WEEAT FL Y § W Ao THo Yo
qrat A FgHEaT AN FI W E L @
TR A1 F1H 3ﬂ§o' Tdo To Tt
FT TEEAT AT & W) fam g wadr
oy it foaar wgar  q & g oar
o Rt o ¥ @ wa gL wIT
R gE ot faadr g Ry
AT STEL R § ST Lo Frady off &y
A8 dgEmEm AT § |\ SfewEr AT
q WM& T3 AT Yoo ARHT AR
T, ¥ AT Y ARy & fF od
Jro-g=al &1 GFar gF R "wEpia T
Fr a7 ?

Surr C. G. K. REDDY : Is it our
contentionn that they should not be
rewarded, that we should forget the
other martyrs ? o

Suri ONKAR NATH :
Y SfiwTT ATA ¢ WSS HVAT AT

Government ) F ¥ IM A
7EE AY A I eI AT g1 99
qodr AT ¥ faaar & gwar § wa
Foqar g wAT ST T S e
g frgr | QFET AGE  FET HE TF
Rz | gawwe, ( State subject )
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g ot g7 grat Y sfairt § fr g |
ITH L TYE ¥ AT 949 | gE@E
fod gz g0 A Fadradrgdd ) sam
e g wifgd fr fres wwww 7
ot 7o%F fod qF #48r q7r § AR &%
A GTHRT AqT50 TAo Uo FTH[ &Y
g a%g ¥ wag qgAr @ & 1 g
Frrg w949z 1 g5 qfedr ( policy )
g fF fagr o a9l N w3
q @t M §, AR A fadt 9} &
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g, amfewe ( Socialist ) &
Fgfree ( Communist ) & &%
UF A g & qEwW 4 JEafes
gl Ag@ qg d Sl AT ogrEEdr
oga ¥ feq  Fafwt @@ g5 § o
T A F B A A TR AT
A E § 9 I aud g e
qaor gt g fr frw aw & arde
THo o X @Y FMT &1 WEHAT
qgarE AT ErE 1 go o d ¢o UFT.......
[ For English translation,
Appendix 111, Annexure No 70.]
(Time bill rings.) '
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Mr. DEPUTY CHAIRMAN : The
Secretary will read out a message
from the House of the People.

House of the People

—_—

MESSAGE FROM THE HOUSE
OF THE PEOPLE

THE CONSTITUTION (SECOND AMEND-~
MENT) BILL, 1952

SECRETARY : I have to report to
the Council the followi®g message
received from the House of the People
signed by the Secretary to the House :

In accordance with the provisions of
rule 115 of the Rules of Procedure and
Conduct of Business in the House of the
People, I am directed to enclose herewith
a copy of the Constitution (Second Amend-
ment) Bill, 1952, as amended by the Selec
Committee, which has been passed by the
House at its sitting held on the 1s5th
December 1952.

Sir, I lay the Bill on the Table.

MRr. DEPUTY CHAIRMAN : The
House stands adjourned till 10 A.M.
tomorrow.

The Council then ad-
journed till ten ofthe clock
on Tuesday, the 16th December
1952.



